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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

O.A. No. 316 of 2022 

IN THE MATTER OF:

Dr. Sharad Gupta ......Applicant

versus 

State of UP & Ors. ......Respondent

SUPPLEMENTARY SUBMISSIONS ON BEHALF OF THE 

APPLICANT 

MOST RESPECTFULLY SHOWETH 

1. In the aforesaid matter, it is submitted facts of the Report

of the Joint Committee in the said matter that forest

department have constructed check dams inside the Taj

Forest block, which is a notified Reserved Forest Area.

2. It is also a submitted fact of the Report of the Joint

Committee in the said matter that 8439 cubic meter soil

has been excavated for the construction of these 43 check

dams with use of JCB Machines.

3. It is pertinent to submit here that the Forest Department

neither complied with the directions of this Hon'ble

Tribunal passed in O.A No. 190/2020 and in M.A. No.

07/2022(WZ) & M.A. No. 08/2022(WZ) in O.A. No.

68/2020(WZ) nor the Standard Operating Procedure (SOP)

issued by MoEF&CC vide Office Memorandum dated

08.08.2022 for identification of borrow areas to obtain

earth/soil materials; its operation, safety and

redevelopment, when these check dams were constructed

inside the area of Reserve Forest.

4. It is submitted that the said SOPs clearly provides that

"Borrowing shall be avoided on the lands close to toe line,

irrigated agricultural lands, grazing land, lands within

settlements, 1 Km from environmentally sensitive areas
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such as Reserve Forests, Protected Forests, Sanctuary, 

National Parks, Conservation Reserve, Wetlands etc, 

unstable and fragile side-hills, streams and seepage areas, 

areas supporting rare plants/ animal species." 

A copy of Office Memorandum dated 08.08.2022 along with 

SOPs mentioned therein is annexed herewith as 

ANNEXURE-1 (colly). 

5. It is further submitted that the General Guidelines and

Guidelines for Redevelopment of Borrow Areas which

mentioned in the said SOP have also not been followed by

the Forest Department during the construction work of

these check dams.

6. It is self-conceived how much these check dam's

construction, without following the prescribed SOPs, were

causing devastate the flora and fauna of the reserve forest.

And how the unscientific soil excavation destructed the

forest ravines, which are natural habitats for more than

1000 species of animals and plants, has led to the

destruction of the ecological chain as well as the damage to

the iconic Taj Mahal.

7. It is submitted that in district Agra under the Ministry of

Agriculture, Government of India, the ICAR- Indian

Institute of Soil and Water Conservation (IISWC) Research

Centre which was initially established as the Soil

Conservation Research Demonstration and Training Centre

at Agra in 1955. Subsequently this Centre was upgraded to

a full-fledged Research Centre in the year 1957 with the

objective of developing scientific and technological know

how to deal, understand and negotiate the problems of

ravine lands through scientific solutions for sustainable

resources conservation and production. In 2014 the

Central Soil Water Conservation Research and Training

Institute was renamed as Indian Institute of Soil and Water

Conservation (IISWC) Research Centre, Agra.
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As this Centre has developed scientific and technical 

know how to deal with the problems of ravine lands on the 

bank of Yamuna River. The centre has been contributing to 

research for tackling the problems related to soil and water 

conservation, agriculture and tree based production 

systems in the ravine region of Yamuna river system for 

past six decades and it deals extensively with the extent of 

land degradation in Yamuna ravine region. It deals with 

major problems faced by ravine infested areas and 

suggests remedial measures for tackling them. The 

reclamation/ rehabilitation of ravines may in turn lead to 

improved social equality and reduced poverty in the ravine 

region. 

8. It is submitted that this scientific body has been

established specially to deal with ravines and its

reclamation through research work in this field. So their

expertise should be utilized in the said matter as they are

having vast experience in this specific field.

9. It is submitted that the District Magistrate, Agra in

compliance of order dated 18.05.2023   filed in its response

dated 17.11.2023 before the Hon’ble National Green

Tribunal in the case titled as “ Dr. Sharad Gupta vs. State

of UP & Ors.” in  O.A. No. 316 of 2022,  stating that the

demarcation of flood plain zone of River Yamuna in the

stretch of 257 KM in district Agra has been completed.

A copy of the response dated 17.11.2023 filed by the 

District Magistrate, Agra  is annexed as ANNEXURE-2 

10. That the applicant with respect to the said response

filed an application under  Right to Information Act, 2005

dated 08.01.2024 to the Public Information Officer,

Collectorate, Agra seeking the status of demarcation of

flood plain zone (FPZ) of river Yamuna in Agra district

which is considered by the concerned authorities keeping

in mind the Namami Gange guidelines, the directions of
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the Hon’ble Supreme Court of India & the Hon’ble National 

Green Tribunal issued from time to time. 

A copy of the application form under Right to Information 

Act, 2005 filed by the applicant therein is annexed 

herewith as ANNEXURE-3 

11. The applicant received a report to its application filed

under Right to information Act, 2005 dated 17.02.2024

revealing that  that according to the sub-divisional records,

in the year 2017 pillars were installed to determine the

submerged area as per the orders passed by the Hon’ble

National Green Tribunal, New Delhi in OA No. 145/2015.

Presently, in Agra district, the work of installing pillars is

being done by Sub-division IV in the remaining part of

Yamuna river to determine the submerged area

A copy of the report dated 17.02.2024 to the application 

under Right to Information Act,2005 is herewith annexed 

as ANNEXURE-4 

12. The District Magistrate has misled the Hon’ble Tribunal by

making a false statement in its response dated 17.11.2023

in O.A. No. 316 of 2022 stating that the demarcation of the

flood plain of Yamuna River has been completed whereas

the last records found by the Executive Engineer were of

2017 when pillars were installed to determine the

submerged area.

Through Counsel

ANG PARTNERS 

Counsel for the Applicant 

C-38 (LGF), Panchseel Enclave,
Date:  15.03.2024  New Delhi-110017 

Place: New Delhi     (M):  9205089671 
   Email Id: angpartnerslawyers@gmail.com 
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F. No. 3-70/2020-IA.III [141127]
Government of India

Ministry of Environment, Forest and Climate Change
(IA Division)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,

New Delhi - 110003

Dated: 8th August, 2022
OFFICE MEMORANDUM

Subject: Clarification on the applicability of EIA Notification 2006 for excavation
of Ordinary Earth from borrow area for linear projects - reg.

The Ministry, vide Notification S.O. 1224 (E) dated 28.03.2020, amended the
appendix IX of EIA Notification to inter-alia provide exemption from Environmental
Clearance (EC) for "extraction or sourcing or borrowing of ordinary earth for linear projects
such as roads, pipelines etc."

2. Subsequently, the above mentioned Notification was challenged before the
National Green Tribunal, Principal Bench in Original Application No.190/2020 in the
matter of Noble M. Paikada Vs. Union of India & Ors., wherein the I lon'ble Tribunal
while disposing of the application vide order dated 28/10/2020, inter-alia held that
" the exemption should strike balance and instead of being blanket exemption, it needs to be
hedged by appropriate safeguards such as the process of excavation and quantum..." and
directed to revisit the impugned notification dated 28.03.2020.

3. Subsequently vide order dated 31/05/2022, the I lon'ble NGT in M.A. No.
07/2022(WZ) & M.A. No. 08/2022(WZ.) in Original Application No. 68/2020(WZ)
titled Shri Rajiv Babasaheb Waman & Ors. vs. Ministry of Environment, Forest &
Climate Change & Ors inter-alia held that "... that excavation of earth and mining of sand
and other minor minerals being hazardous activity having serious adverse impact on
environment in view of 'Precautionary' and 'Sustainable Development' principles, such
activity cannot be left unregulated by statutory enforceable mechanism. Blanket exemption is
against ecologically sustainable development norms and judgment of I lon'ble Supreme
Court..."

4. The matter was referred to the concerned Expert Appraisal Committee (F.AC)
for deliberation. After due deliberation, the EAC was of the opinion that if such linear
project has obtained EC based on EIA studies incorporating such sourcing of
construction material or other activities, necessary safeguards are already
incorporated in the EC appraisal process. I lowever, if such sourcing of material is not
considered in the EIA or such linear project does not attract provisions of EC, then
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such individual activities will be subject to extant environmental regulations as per
EIA Notification 2006, as amended and/or applicable environmental safeguard
related directions issued by the State Government /SPCB which need to be observed
while sourcing construction material.

5. Based on the recommendations of the EAC and keeping in view the direction
of I lon'ble NGT, the matter has been examined by the Ministry in detail and it has
been decided that the exemption from EC provided videS.O. 1224 (E) dated 28.03.2020
for "extraction or sourcing or borrowing of ordinary earth for linear projects such as roads,
pipelines etc." shall be subject to Standard Operating Procedure (SOP) as enclosed to
this Office Memorandum.

6. This is issued with the approval of the Competent Authority.

Encl: as above.

(Sundar Ramanathan)
Scientist 'E'

To

1. Chairman and Member Secretaries of SIUAA/ SEACs.

2. Chairman, Central Pollution Control Board (CPCB).

3. Chairpersons/ Member Secretaries of all SPCBs/ UTPCCs

4. All the Officers of LA. Division

Copy for information to:

1. re to 1 lon'ble Minister for Environment, Forest and Climate Change

2. re to 1 lon'ble MoS (EF&CC)

3. PPS to Secretary (EF&CC)

4. PI’S to DGF&SS (EF&CC)

5. Pre to AS(TK)/ PI’S to JS (SKB)

6. Website, MoEF&CC/Guard file

Page 2 of 4
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ANNEXURE

SOP for Borrow Area Identification; its operation, safety and redevelopment

Ilie activity relates to identification of borrow areas to obtain earth/soil materials; its
operation, safety and redevelopment shall be carried out as per the following criteria:

1. Selection of site, operation and site-specific measures to adopt

i. Environmental issues like siting borrow pit location, soil erosion aspects,
accumulation of run-off and associated problems, disposal of debris by local
community in open borrow area, transport of borrow earth to construction site,
preservation of top soil of 15m depth and reuse for plantation, reinstatement of
borrow pits and sites shall be considered before selection of site.

ii. Guidelines, Manuals, Notifications etc issued by various agencies from time to
time like IRC, MoR I I 1, MoEFCC etc shall be followed.

iii. For selection of the site for the borrow area, agricultural land, cut material
available from other road construction projects, dredging material from
dredging operations of ponds, lakes, rivers and canals, material from barren
land or land without tree cover outside the road RoW, material from excavation
of proposed culverts can be considered. Provided further that, highly
productive top-soil shall be stored separately and used for planation activity.

iv. Borrowing shall be avoided on the lands close to toe line, irrigated agricultural
lands, grazing land, lands within settlements, 1 Km from environmentally
sensitive areas such as Reserve Forests, Protected Forests, Sanctuary, National
Parks, Conservation Reserve, Wetlands etc, unstable and fragile side-hills,
streams and seepage areas, areas supporting rare plants/ animal species. It
should be ensured that unsuitable soft rock is not prominent within the
proposed depth of excavation which will render rehabilitation difficult.

2. The General Guidelines

i. ITie preservation of topsoil will be carried out in stockpile.
ii. A 15 cm topsoil will be stripped off from the borrow pit and this will be stored

in stockpiles in a designated area for height not exceeding 2m and side slopes
not steeper than 1:2 (Vertical: I lorizontal).

iii. Preservation of l op Soil of 15cm depth and its reuse for plantation
iv. Validation of the work of re-use of TopSoil by the AE/IE. Competent authority

to check the re-use anytime if warranted.
v. Borrowing of earth will be carried out up to a depth of 2m from the existing

ground level.
vi. Borrowing of earth will not be done continuously throughout the stretch.
vii. Ridges of not less than 8m widths will be left at intervals not exceeding 300m.

viii. Small drains will be cut through the ridges, if necessary, to facilitate drainage.
ix. Depends upon the location of borrow areas, the safeguard measures &

management specific treatment as a particular borrow area depending upon its

Page 3 of 4
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ANNEXURE - 2 
Updated  Response  of  District  Magistrate,  Aura  in  compliance  of  order  dated  18.05.2023  in  the
matter  nf  O.  A  Nn.  3  1  6  nf  2022  Dr.  Shnrnd  Gupta  V/s  State  of  UP  and  others.

  This  is  with  reference  to  the  O.A  No.  316  of  2022  Dr.  Sharad  Gupta  V/s  State  of  UP  and
others  in  which  Hon’ble  National  Green  Tribunal  was  pleased  to  pass  an  order  dated  18.05.2023.
The  operating  para  of  the  order  is  quoted  as  below:-

”  2-  Mr.  Navneet  Singh  Chahal,  District  Magistrate,  Agra  has  appeared  through  VC 
and  we  have  interacted  with  him  and  he  seeks  time  to  file  his  response.
4-  Response  on  behalf  of  the  District  Magistrate  Agra  and  suggestions  by  the  applicant 
be  filed  within  two  months  by  e-mail  at  judicial-ngt@gov.in  preferably  in  the  form  of 
searchable  PDF/OCR  support  PDF  and  not  in  the  form  of  image  PDF."
5-  List  for  further  consideration  on  16.08.2023.  .

  During  the  last  hearing  on  dated  18-05-2023  Hon’ble  Court  seek  information  about  how 
much  time  demarcation  of  the  flood  plain  zone  will  be  completed  of  River  Yamuna  in  district 
Agra.  Response  has  been  filed  on  dt.  11.08.2023  through  E-mail  judicial-ngt@gov.in  which  is 
annexed  as  Annexure-(i)

  In  the  above  matter  Executive  Engineer,  Lower  Division,  Agra  Canal,  Agra  has  informed 
the  updated  information  vide  its  letter  No.  4620/Lower/dated  10-11-2023  that  demarcation  of  flood 
plain  zone  of  River  Yamuna  in  the  stretch  of  257Km  in  district  Agra  has  been  Completed.  For 
demarcation  1020  pillars  has  been  installed  after  total  station  survey  with  the  help  of  Differential 
Global  Positioning  System  (DGPS).  Annexure-(ii)

  It  is  pertinent  to  mention  that  a  committee  has  been  constituted  for  flood  plain  zoning  of 
River  Yamuna  for  the  stretches  (i)  from  Asgarpur  to  Etawah  and  (ii)  from  Shahpur  to  Prayagraj  by 
Chief  Engineer,  Planning  &  Development  Organization,  Central  Water  Commission  &  Member 
Secretary  vide  file  no.:  T-101036/3/2023-RC  DTE  dated  05/09/2023.  The  committee  may  further 
form  technical  core  committee  for  data  collection,  flood  plain  delineation  as  per  return  period 
analysis  and  any  other  technical  work  required  for  the  study.  Further,  demarcation  of  flood  plain 
zone  on  ground  will  be  done  by  the  state  government.  The  committee  shall  complete  the  works  and 
submit  the  report  within  a  period  of  Four  months  after  its  constitution.  Annexure-(iii)

  As  high  level  committee  has  been  constituted  by  Central  Water  Commission,  GOI  for  flood
plain  zoning  of  River  Yamuna  based  on  data  collection,  return  period  analysis  and  any  other
technical  work  required  for  the  study;  therefore  the  report  submitted  by  the  committee  will  be  more
accurate.  Until  then  our  report  for  the  stretch  of  River  Yamuna  in  Agra  may  be  considered  as
interim  report.

Updated  Response  of  the  undersigned  is  being  filed  for  your  kind  perusal  and  necessary  action.

Dated  :-  ,November,  2023

District  Magistrate
  Agra
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A- I

Response of District Magistrate, Agra in compliance of order dated 18-05-2023 in
the matter of O.A. No. 316 of 2022 Dr. Sharad Gupta v/s State of UP and others.

This is with reference to the O.A. No. 316 of 2022 Dr. Sharad Gupta v/s
State of UP and others in which Hon'ble National Green Tribunal was pleased to
pass an order dated 18.05.2023. The operating para of the order is quoted as
below:-
” 2- Mr. Navneet Singh Chahal, District Magistrate, Agra has appeared
through VC and we have interacted with him and he seeks time to file his
response.
4- Response on behalf of the District Magistrate Agra and suggestions by the
applicant be filed within two months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR support PDF and not in the
form of image PDF.”

During the last hearing on dated 18-05-2023 Hon'ble Court seek
information about how much time demarcation of the flood plain zone will be
completed of River Yamuna in district Agra.

In the above matter Executive Engineer, Lower Division, Agra Canal, Agra
has infonned wide its letter No. 3242/Lower/dated 11-08-2023 that survey work
has been completed for demarcation of flood plain zone of River Yamuna in
district Agra on dated 15-07-2023. Due to flood situations in River Yamuna fixing
of pillars could not be completed. The work is in progress and will be completed
in the month of August 2023.

Response of the undersigned is being filed for kind perusal and necessary
action.
Dated Hz August, 2023

District Magistrate
Agra
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������
Updated Responseof District Magistrate, Aura in complianceof order dated 18.05.2023in the
matter nf O.A Nn. 31 6 nf 2022Dr. Shnrnd Gupta V/s Stateof UP and others.

This is with referenceto the O.A No. 316 of 2022Dr. SharadGuptaV/s Stateof UP and
othersin which Hon’ble NationalGreenTribunal waspleasedto passan orderdated18.05.2023.
Theoperatingparaof theorderis quotedasbelow:-

” 2- Mr. NavneetSingh Chahal, District Magistrate, Agra has appeared through VC
and wehaveinteracted with him and heseekstime to file his response.
4- Responseon behalf of the District Magistrate Agra and suggestionsby the applicant
be filed within two months by e-mail at judicial-ngt@gov.in preferably in the form of
searchablePDF/OCR support PDF and not in the form of imagePDF."
5- List for further considerationon 16.08.2023. .
During the last hearingon dated18-05-2023Hon’ble Court seek information about how

much time demarcationof the flood plain zonewill be completedof River Yamunain district
Agra. Responsehasbeenfiled on dt. 11.08.2023throughE-mail judicial-ngt@gov.inwhich is
annexedasAnnexure-(i)

In the abovematterExecutiveEngineer,Lower Division, Agra Canal,Agra hasinformed
theupdatedinformationvide its letterNo.4620/Lower/dated10-11-2023thatdemarcationof flood
plain zoneof River Yamunain the stretchof 257Km in district Agra hasbeenCompleted.For
demarcation1020pillars hasbeeninstalledafter total stationsurveywith the helpof Differential
GlobalPositioningSystem(DGPS).Annexure-(ii)

It is pertinentto mentionthat a committeehasbeenconstitutedfor flood plain zoningof
River Yamunafor thestretches(i) from Asgarpurto Etawahand(ii) from Shahpurto Prayagrajby
Chief Engineer,Planning& DevelopmentOrganization,Central WaterCommission& Member
Secretaryvide file no.:T-101036/3/2023-RCDTE dated05/09/2023.Thecommitteemay further
form technicalcore committeefor datacollection, flood plain delineationas per return period
analysisandany othertechnicalwork requiredfor thestudy.Further,demarcationof flood plain
zoneongroundwill bedoneby thestategovernment.Thecommitteeshallcompletetheworksand
submitthereportwithin aperiodof Fourmonthsafterits constitution.Annexure-(iii)

As high level committeehasbeenconstitutedby CentralWaterCommission,GOI for flood
plain zoning of River Yamuna basedon data collection, return period analysisand any other
technicalwork requiredfor thestudy;thereforethereportsubmittedby thecommitteewill bemore
accurate.Until then our report for the stretchof River Yamunain Agra may be consideredas
interim report.

UpdatedResponseof theundersignedis beingfiled for your kind perusalandnecessaryaction.

Dated:- ,November,2023

District Magistrate
Agra

Oftfice of The Executive Engineer 
Lower Division Agra Canal, Agra 

Letter No. 4620 /Lower/ Date: /0.11.2023 

Sub:-Updated Information regarding demarcation of flood plain zone of River Yamuna in 

District Agra. 
Ref:-Regarding O.A. No. 316/2022 Dr. Sharad Gupta V/s State of U.P. and others. 

District Magistrate, Agra 

Sir, 
This is with reference to the above cited subject OA no. 316 of 2022 Dr. Sharad Gupta V/s 

State of UP and others in which Hon'ble National Green Tribunal passed an order on dated 
18.05.2023. The operating para of the order is quoted as below: - 

""Response on behalf of the District Magistrate, Agra and suggestions by the applicant be 

filed within two months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR support PDF and not in the form of image PDF." 

During the last hearing Hon'ble Court seek information regarding demarcation of the flood 

plain zone of River Yamuna in district Agra will be completed. 

In this regard we would like to inform the updated information that demarcation of flood 

plain zone of River Yamuna in the stretch of 257Km in district Agra has been Completed. For 

demarcation 1020 pillars has been installed after total station survey with the help of 

Differential Global Positioning System (DGPS). Annexure-(i) 

It is pertinent to mention that a committee has been constituted for flood plain zoning of 

River Yamuna for the stretches (i) from Asgarpur to Etawah and (ii) from Shahpur to Prayagraj 

by Chief Engineer, Planning & Development Organization, Central Water Commission & 

Member Secretary vide file no.: T-101036/3/2023-RC DTE dated 05/09/2023. The committee 

may further form technical core committee for data collection, flood plain delineation as per 

return period analysis and any other technical work required for the study. Further, demarcation 

of flood plain zone on ground will be done by the state government. The committee shall 

complete the works and submit the report within a period of Four months after its constitution. 

Annexure-(ii) 

As high level committee has been constituted by Central Water Commission, GOI for flood 

plain zoning of River Yamuna based on data collection, return period analysis and any other 

technical work required for the study; therefore the report submitted by the committee will be 

more accurate. Until then our report for the stretch of River Yamuna in Agra may be considered 

as interim report. 

‘;,\ il [ 

p\ - Executive Engineer 
(VAN P 

Lower Division 
Agra Canal, Agra ’ 

Letter No. <}{20/Lower/ Date: /©-/1-23 
Copy: Divisional Forest Officer, Agra <+ 

i\ Executive Enéinecr 
“ ' Lower Division 

Agra Canal, Agra 
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Updated Responseof District Magistrate, Aura in complianceof order dated 18.05.2023in the
matter nf O.A Nn. 31 6 nf 2022Dr. Shnrnd Gupta V/s Stateof UP and others.

This is with referenceto the O.A No. 316 of 2022Dr. SharadGuptaV/s Stateof UP and
othersin which Hon’ble NationalGreenTribunal waspleasedto passan orderdated18.05.2023.
Theoperatingparaof theorderis quotedasbelow:-

” 2- Mr. NavneetSingh Chahal, District Magistrate, Agra has appeared through VC
and wehaveinteracted with him and heseekstime to file his response.
4- Responseon behalf of the District Magistrate Agra and suggestionsby the applicant
be filed within two months by e-mail at judicial-ngt@gov.in preferably in the form of
searchablePDF/OCR support PDF and not in the form of imagePDF."
5- List for further considerationon 16.08.2023. .
During the last hearingon dated18-05-2023Hon’ble Court seek information about how

much time demarcationof the flood plain zonewill be completedof River Yamunain district
Agra. Responsehasbeenfiled on dt. 11.08.2023throughE-mail judicial-ngt@gov.inwhich is
annexedasAnnexure-(i)

In the abovematterExecutiveEngineer,Lower Division, Agra Canal,Agra hasinformed
theupdatedinformationvide its letterNo.4620/Lower/dated10-11-2023thatdemarcationof flood
plain zoneof River Yamunain the stretchof 257Km in district Agra hasbeenCompleted.For
demarcation1020pillars hasbeeninstalledafter total stationsurveywith the helpof Differential
GlobalPositioningSystem(DGPS).Annexure-(ii)

It is pertinentto mentionthat a committeehasbeenconstitutedfor flood plain zoningof
River Yamunafor thestretches(i) from Asgarpurto Etawahand(ii) from Shahpurto Prayagrajby
Chief Engineer,Planning& DevelopmentOrganization,Central WaterCommission& Member
Secretaryvide file no.:T-101036/3/2023-RCDTE dated05/09/2023.Thecommitteemay further
form technicalcore committeefor datacollection, flood plain delineationas per return period
analysisandany othertechnicalwork requiredfor thestudy.Further,demarcationof flood plain
zoneongroundwill bedoneby thestategovernment.Thecommitteeshallcompletetheworksand
submitthereportwithin aperiodof Fourmonthsafterits constitution.Annexure-(iii)

As high level committeehasbeenconstitutedby CentralWaterCommission,GOI for flood
plain zoning of River Yamuna basedon data collection, return period analysisand any other
technicalwork requiredfor thestudy;thereforethereportsubmittedby thecommitteewill bemore
accurate.Until then our report for the stretchof River Yamunain Agra may be consideredas
interim report.

UpdatedResponseof theundersignedis beingfiled for your kind perusalandnecessaryaction.

Dated:- ,November,2023

District Magistrate
Agra

File No.T-101036/3/2023-RC DTE A-3 

Government of India/ s &FHFR 

Central Water Commission/&era Ster 3riler 

Planning & Development Organization; @St T faema #eraat 

TR T, 9 @3 2, 

IREF, T, 7 Red-ee 

&g cepd-cwe@nic.in 

wT: 011-29583836 

Dated : 85:09.2023 
OFFICE MEMORANDUM | STITe ATIl 

Sub : Constitution of Committee for Flood Plain Zoning on river Yamuna - reg 

Approval of competent authority is hereby conveyed for constitution of a Committee under the 

Chairmanship of Member (River Management), CWC for identification & delineation of Flood Plain 

Zoning in River Yamuna for the stretches (i) from Asgarpur to Etawah and- (i) from Shahpur to 

Prayagraj. The constitution of the committee and its terms of references are as under: 

Constitution of Committee 

Sl.No Members Remarks 

1 ember ( River Management), Central Water Commission {Chairman 

2 ICommissioner (Flood Management), Dept. of WR, RD &GR Member 

3. |Chairman, Ganga Flood Control Mission lember 

4 Principal Secretary, Irrigation & Water Resources Department, Govt. of Uttar[Miember 

Pradesh 

3 IExecutive Director (Technical), National Mission for Clean Ganga lember 

6. Director, National Institute of Hydrology lember 

7 Director, National Remote Sensing Centre [Vember 

8 (Chief Engineer, Flood Management Organization {FMO), CWC lember 

9 [Chief Engineer, Hydrological Studies Organization (HSO), CWC ember 

10.  [Chief Engineer, Planning & Development Organization (P&DO), CWC lember 
[Secretary 

The Terms of Reference of the committee are :- 

a) Identify the Flood plain zones of River Yamuna for the stretches (i) Asgarpur to Etawah and (i) 

Shahpur to Prayagraj for return period 1 in 5 years, 1in 25 years and 1in 100 years respectively.
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Updated Responseof District Magistrate, Aura in complianceof order dated 18.05.2023in the
matter nf O.A Nn. 31 6 nf 2022Dr. Shnrnd Gupta V/s Stateof UP and others.

This is with referenceto the O.A No. 316 of 2022Dr. SharadGuptaV/s Stateof UP and
othersin which Hon’ble NationalGreenTribunal waspleasedto passan orderdated18.05.2023.
Theoperatingparaof theorderis quotedasbelow:-

” 2- Mr. NavneetSingh Chahal, District Magistrate, Agra has appeared through VC
and wehaveinteracted with him and heseekstime to file his response.
4- Responseon behalf of the District Magistrate Agra and suggestionsby the applicant
be filed within two months by e-mail at judicial-ngt@gov.in preferably in the form of
searchablePDF/OCR support PDF and not in the form of imagePDF."
5- List for further considerationon 16.08.2023. .
During the last hearingon dated18-05-2023Hon’ble Court seek information about how

much time demarcationof the flood plain zonewill be completedof River Yamunain district
Agra. Responsehasbeenfiled on dt. 11.08.2023throughE-mail judicial-ngt@gov.inwhich is
annexedasAnnexure-(i)

In the abovematterExecutiveEngineer,Lower Division, Agra Canal,Agra hasinformed
theupdatedinformationvide its letterNo.4620/Lower/dated10-11-2023thatdemarcationof flood
plain zoneof River Yamunain the stretchof 257Km in district Agra hasbeenCompleted.For
demarcation1020pillars hasbeeninstalledafter total stationsurveywith the helpof Differential
GlobalPositioningSystem(DGPS).Annexure-(ii)

It is pertinentto mentionthat a committeehasbeenconstitutedfor flood plain zoningof
River Yamunafor thestretches(i) from Asgarpurto Etawahand(ii) from Shahpurto Prayagrajby
Chief Engineer,Planning& DevelopmentOrganization,Central WaterCommission& Member
Secretaryvide file no.:T-101036/3/2023-RCDTE dated05/09/2023.Thecommitteemay further
form technicalcore committeefor datacollection, flood plain delineationas per return period
analysisandany othertechnicalwork requiredfor thestudy.Further,demarcationof flood plain
zoneongroundwill bedoneby thestategovernment.Thecommitteeshallcompletetheworksand
submitthereportwithin aperiodof Fourmonthsafterits constitution.Annexure-(iii)

As high level committeehasbeenconstitutedby CentralWaterCommission,GOI for flood
plain zoning of River Yamuna basedon data collection, return period analysisand any other
technicalwork requiredfor thestudy;thereforethereportsubmittedby thecommitteewill bemore
accurate.Until then our report for the stretchof River Yamunain Agra may be consideredas
interim report.

UpdatedResponseof theundersignedis beingfiled for your kind perusalandnecessaryaction.

Dated:- ,November,2023

District Magistrate
Agra

File No.T-101036/3/2023-RC DTE 

b) Delineate the Flood Plain Zones for no development/ construction zorie, regulatory zone and 

warning zone. 

c) The Committee may further form technical core committee for data collection, flood plain 

delineation as per return period analysis and any other technical work required for the study. 

d) The Committee may co-opt any other members, if required. 

f) Field visits may be undertaken as per requirement. 

g) Demarcation of the Flood plain Zone on ground will be done by the State Gowt. 

The Committee shall complete the works and submit the report within a period of four months after 

its constitution Signed by D P Mathuria 
Date: 05-09-2023 14:50:41 

Reason: Approved 

(D.P. Mathuria) 

Chief Engineer, P&D, CWC & Member Secretary 

To 

All Committee Members 

Copy for information: 

1. PPS to Secretary, DOWR,RD&GR 

2. PPS to Director General, NMCG 

3. PPS to Chairman, Central Water Commission, New Delhi 

4. PPS to Member (RM), CWC
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location viz Agriculture Land, Elevated Land, Waterbody, near Settlement and
along the alignment.

3. Re-development of Borrow Areas

The objective of the rehabilitation programme is to return the borrow pit sites to a safe
and secure area, which the general public should be able to use safely. Securing
borrow pits in a stable condition is fundamental requirement of the rehabilitation
process. This could be achieved by filling the borrow pit approximately to the road
level. Following measures shall be taken for Rehabilitation:

i. Borrow pits shall be backfilled with rejected construction wastes (unserviceable
materials) including fly ash, compacted and will be given a turfing or
vegetative cover on the surface. If this is not possible, then excavation slope
should be smoothened, and depression is filled in such a way that it looks more
or less like the original ground surface.

ii. During works execution, the Contractor shall ensure preservation of trees
during piling of materials; spreading of stripping material to facilitate water
percolation and allow natural vegetation growth; re-establishment of previous
natural drainage flows; improvement of site appearance; digging of ditches to
collect runoff; and plantation may be carried out wherever feasible or pit may
be developed for water storage as per Amrit Sarovar Scheme of MoRTi I.

4. Development of Amrit Sarovar

Under Amrit Sarovar Programme, water bodies are being developed by
MoRT&H/NllAI/other road development agencies and the desilting of existing
water body is also being taken up for water harvesting and re-charge of ground
water. The earth available from development of such water bodies is to be utilised for
road works and plantations as per suitability of soil. The State Authorities have
already been advised not to levy any royalty for borrowing of earth for development
of water bodies under Amrit Sarovar Programme.

*******

Page 4 of 4
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Form-2
Application for obtaining information u/s 6(1) of RTI Act, 2005

By Speed /Registered Post
To, HKMOn.WOIN IVKlAW

The Public Information Officer, '•

f i r^- » , IftlflW Noll .1()/<)1//<)74.17!W
Office of the District Magistrate, ln.1H_ Kin „„
Collectorate, Agra- 282 001 EiNswztxn. hh

1-rnaillK HU-KA HUM HH-KA

1. Full Name of the applicant : Dr Sharad Gupta .~~
2. Address : 24. HeeraBagh Colony, DayalBagh, Agra-282005, i <mrk nr. ««.inrtunn<;t.nnv.in>

3. Contact details : Mobile No: 9837036270, Email: sharadguptashikha@rediffmail.com
4. Details of information sought (if necessary, attach separate page):

In context to the above please provide me certified information of the following;

A. Please provide me certified details that what are the criteria for demarcation of Floodplain

Zone (FPZ) of River Yamuna in Agra district at present which is considered by the concerned

authorities keeping in mind the Namami Gange guidelines, directions of the Hon'ble Supreme

Court and the Hon'ble National Green Tribunal issued from time to time.

5. Does the information sought concern the life and liberty of a person: No
If yes, the reasons therefor. : N/A

6. Details of fee deposited : Indian Postal Order No: 57F 156468
7. Does the applicant belong to BPL category : No

Yes/No(If yes, attach BPL certificate)
8. List of enclosures : 01. IPO No. 57F 156468

Date: 08.01.2024. .
Enclosures: 01 Only.

Signature of the applicant

Dr. Sharad Gupta
324, Heera bagh Colony,
Dayalbagh. Agra-282005.
Mob. No. 9837036270
Email- sharadguptashikha@rediffmail.com

Exemption Note: Please provide help to the applicant as per provisions and spirit of the Right to
Information Act, 2005 and fill the correct name of the official concern who is entitled to receive
application fee payment. As the correct designation and address of the official concerned is not
known, so the column of "PAY TO” in Indian Postal Order has been deliberately left blank.

I
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4>l illd ^1 Slfft^llft) 3Tfft ni I
oftsR iau>S 3TFFT HF?

3TFRT
FW / /^ / vTO^JO3TO3jffto—2005 f/HW |^—02.2024
fftFH: —^4HI FT 3rf£|4)K 3Tf£| 2005 ft) 3FvPf?T HIJfl Fftt d। \jqei&T FVlft

eft ft
3ft ^TT Ac|l^l~324,f^T ^FT d> I eft4l,^T1eFTFT 3TFRT I

c|7qq| FT 3TfftFK sftft And—2005 eft 3T?fH ^Hl I ft vTlft eft
ft 3FTWwft TPFrfftn 4?Hl’cb—319 fft^TF 30.01.2024 F? 3Fjft

3JFRH fft^TF 0801.2024. cfTT FH FFT FT W Fft | TWTF 3TfftrTFTT Wl
FT3R ^sJU'S 3TFRT Hg^ STFRT gKI dA cjIcTl Old’ll, R^c|0 I

^^0-01 yjq^cbd fWlcg 3TfsWR StW^RFR—2005 SW^TT 3JWT
wn t fft> ajlftft^rrjw cift 2017 ft hsjh c£ wJ^fi ft
dcfl cnft fcbHl^ qy f&Rf q'lg-MI die 3FR^H ft 9 "ft mk^T glQK

ITTF 10 RbdWx! HTO VT^Fl ?RcT STfy^FFT, Rwft £RT
3ft0V 145/2015 ft FlRcT 3F^?ft c£ ft c£ fft/FF fftcR cFTlft
"Fft ft I g^HIH ft vFFK 3TPRT ft TT^n dcf| cf?t ftq’ ftF ft FFVsT0^ TRjft ^PTT ft?I
ft> fft£jkul ReK old A cFT wft fft^JT vIT VgT ft I

*1ISI fft 4)I 'Tl /3|Rl^||ftl 3TfftzFdT
A^eftsR 3TFRT
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TRUE TYPED COPY 

Office of the Executive Engineer 

Lower Section Agra Canal 

Agra 

Letter No. 619 / RTI-\2005 Date: 17-02.2024 

Subject: - Providing information sought under the Right to 

Information Act-2005 

Regarding Mr. Dr. Sharad Gupta R/o 324, Heera Bagh Colony, 

Dayalbagh Agra. 

Please accept the report to your application dated 08.01.2024 

having registration no. 319 dated 30.01.2024, addressed to the 

undersigned, regarding providing information under the Right to 

Information Act, 2005. Please try to take reference of the Information 

given by Assistant Engineer First Lower Section Agra Canal Agra, 

which is as follows. 

Point 0-01 

Under the Right to Information Act,2005 on the above mentioned 

subject, it is to be informed that according to the sub-divisional 

records, found in the year 2017, in the area of work of Sub-division I, 

starting from 9 kilometers upstream of Podya Ghat located on the left 

bank of Yamuna River, till the distance of 10 kilometers of Podya 

Ghat. Pillars were installed to determine the submerged area as per 

the orders passed by the Hon’ble National Green Tribunal, New Delhi 

in OA No. 145/2015. Presently, in Agra district, the work of installing 

pillars is being done by Sub-division IV in the remaining part of 

Yamuna river to determine the submerged area. 

Public Information Officer/Executive Engineer 

Lower Section Agra Canal 

Agra 
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